
IN THE CENTRAt ADMINISTRATIVE 'rRI3uNAL 

UTTFAK 	NCH; CUTPZ½K. 

Ortqinal Appiiati:niqo. 73 of 1992 

Cuttack this the 22nd 	day of NC eu:Ioet, 1995 

ur?'ndra Kishore 3astia 	 po1iant 

Ve r su S 

Jnia-i of India and othcrs 	 Resnondents 

( F 0 R INTRUTi N$.) 

hethcr it e referred to the reLrters  or riot? A 

whether it be circulated to all, the 3enchos of the  
Central Administrative Tribunals or not? 

LJL. 
N. SZHU ) 	 ( D.P. H ELV1Th ) 

3ER ( iL)itIN1TR2I '1i) 	 VI2E CrIAI Rij 
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CENTRAIJ ADMINISTRATIVE TRI 3UNAI 

CUTTACK BENcH CUTTACK 

Original Application No. 73 of 1992 

Cuttack this the 22nd of November, 1995. 

40 	 CORAM: 

THE HONQURAJLE M. JUSTICE D.P. HIREATH,VICE CHAIRIVIAN 
AND 

THE HONOURAJLE MR. N, SAHU, 1'EM3ER (iMINISTRATIVE ) 

urer)dra \1shore 3astja, 
aged about 19 years, 

on of Sapan 3astia, 
Village and PO-Jharalinga, 
Via-Astarang, DiEt-Purl. 	 ... 	 Applicant 

3y the Zvocate 	.... 	I/s. Devanand 2Ushra, Deepak Mlshra, 
A.De 0, B. S. Trip athy, P.Panda. 

Ve rsus 

Union of India represented by 
its Secretary, Departnent of Posts, 
Dak 3hawan, New Delhi. 

Chief Postmaster General, Orissa Circle, 
At/Pohubaneswar, 1)1st. Purl. 

SUperintendent of Post Offices, 
Purl Divisicn, At/po/Djst-purj. 

Sb-Divisional Inspector of post Offices, 
LJimapara, Sub Divisic, At/Po-Nirnapara, 
Districtpurl. 	 ... 	 Respondents 

3y the Adveate 	.... Mr. Ashok iurnar Mishra, 
eninr iane1 Counsel (Central), 
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ORDER 

; The applicant herein challenges 

his order of termination dated 17th Feoruary, 1992 

without assigning any reascri and abruptly as per order 

in Annexure-4. He was appointed as Extra Departmental 

Delivery Agent on 7.10.1991 and on the sarre day, he 

joined the post of EDDA,Jharalinga. The appointnt was 

made after due selection process. The terthination 

under Rule 6 of the rules governing the Extra IJepartnental 

Agents without disclosing the administrative reasons 

it oad. Rule-6 of the Extra Departrrental Agents Rule 

says who has rendered less than three years of service 

in the Department, his/her serices Can be terminated 

it h it any not ice • B Lit the ground taken n a' i s th at 

thertrmitLon of the services of the petitioner as 

made because the very selection was cancelled, No 

reasons have oeen assigned as to why the selection once 

made was cancelled. In counter-affidavit, soite reasons 

have been given. These reasons were not giver t 

notice Qf the petitioner before the services of the 

petitioner were terminated. 

2. 	In similar cases, we have Jallavied the appl1cat1 

on the ground that for 	want of reasab]A 	portunity 

to the petitioner to ireet the case of the respondents, the 

termination order cannot stand. In this instant case as 

the principles of natural justice w-&s not adhered to, the 

order of terrinatjLr of the petiter can:ot he sustained. 
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The same is set aside a11ing the application. 

3. 	With these observations and directions, the 

EippliCation is a11c7€c. Nc coSts 

(N. Si*iU) 	 (DP.HIREMXfl-I) 
ii13ER ( flMIN ITR7TIVE) 	 VI E CHPJ 1IAN 


